e

\/\CEPITRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
GUWAHATI-05

(DESTRUCTION OF RECORD RULES, 1990)

‘ 0.A/T.A No.

,z,fi...f ........... -

RA/CPNO. Joovvrvoesreeeecssnssse

 E.P/M.ANo.|

11. Memo of Appearance
12. Additionai Afﬁc_lavit
13 Written Arguments
14. Amendement Reply by Respondents
15. Amendment Reply filed by the Applicant

16. Counter Reply

f"‘[.ﬁt'

1. Orders Sheét...'., ........... é’qﬁ ................ 37~ S SOOIPPONNPRN £O . P eereaneennens
2. Judgment/Order dtd .00l K28 ?’Pg/ .................. to..g..m ...... |
3. Judgment &. Order dtd......covrnirernee Reeeived from H.C/ Supreme; Court
G. OAureeeeereeiriiirienioesens Z«q ...... 20 - 300 SOURNS to..XK.A...; ......
5. EP/M.Puocicieredperssmininsssssieressnsuessesnns PEuvvvernrecirenrinns .to..... —
6. RAJC.PociiiiireeceaNernnitninnnniinnsssisin Pgeiiiriniiiinneninnne T0.errreirnrennas
VUK TETUTTUTTUUUUPORRURT . NP PPP PP PPPIPPRPRIITY | - SO 110 TOURTROIPN besares
8 Rejomdcr ............................................. Pgovvererreeisiinnnnies 1 JUTOOPR
9. Reply....... IR WU Pguicireinrinnnnneninnn 170 JOTPIRUIRURUTPUN
10. Any otherfPaper‘s .................................. | 37~ TRIRRPOUPRRIN /. HPTPRYPLPRITIIE

R IEET LA NN R R L) -o.c_lctvcotvo.oo---o-oo..nooolvooo;--nto--uouloluolo:vo
------------------------------------------------------------------------------
--------------------------------------------------------------------------------
oooooooooooooooooooooooooooooooooooooooooooooooooooooo

ooooooooooooooooooooooooooooooooooooooooooooo

-------------------------------------------------------------------------------------

SECTION OFFICER (Judl)



e e el I [T L o ‘ B '

"‘ | . CBNTRAL ADMINISTRATIVE TRIBUNSL
' ‘ GJWAHATI BENCH: \
1. Griginalapplicetion NO. 82 6’}—
2. MiBs Petition No. | | /
3, Contéinpt Fotition No_ /
4, Raview Application No. _ /

dppllcant(S) AN T\/xm A4 b’.QM se+sss..VSUnion of India & Crs
Rdvocate for th{: .'-\{.")plicalh'ts % Q Pgﬂm H K ‘%C‘) s s Q:tl .

ttttt '.... 00..'.‘..

b'\\\ O‘.‘-.llll“l...ll.l...l‘lll.l.. * 9 e o
| AdVOCat"E 'fOI' the Respondan't(sz.....g.% c‘-OQ" -VQOOQ l"cco!tl‘.o‘.-o LIS )
. ’:—-A, ‘ o Lok e ot et
.+ 1t Notes of the Registry *  Date . Order of the Tr:.bunal '
4 . -t . ] - ) a . o T _
[lus application is 1 fofik § :
is filed/C. F. for Es. 20~ 20.11.07. Judgment pronounced in open
] Cou.g't cht in separate  sheets,
dcpcmrcd wox, LPL/Eﬁ
o b LE 832462522, Application is disposed of.
n--lu-n ..7.\. ................ é(_’EB?G&OA, l _ ‘
Datcd A QD‘ .............. 3 o
e T oeictry - {Khushiram) (M. R.Mohanty)
ify. Kegisir t Mendber{A) Vice-Chairman
B . m c |
N

. P&Mk\m e bov Q
'\/S&WL,\ ry\@\u)g 2U0 Q
Mealved W oodbpg! Sy

Gfly 2ot

%
g9 ("7

28 11.2D" . W

T C. Cq'\/oof/lb

Colloiind &, 154 [ |

/XLWLJ o LMD

sy fom s, Rtprd s wﬁ”mfl

M Fo IFC i

fee . 04“" Fées ./HA’

@/W 7

5 et ! f—f»—?
wpele 3;’\/”" 1e6e 7¥

f6e P Dl

IO M KM Ptk < L I — T )

FEHE It MEM XM WM P Pt PEDN MM wOe e T



%
CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH
0.A. No, 292 of 2007
DATE OF DECISION: 20.11.2007
Smti Th Meena Devi,
.................................................................................. - AAADDIicant/S
Mr.B.C.Pathak .
R R R R R R PR R PR PR PP R AdVOCate for- the
Applicant/s,
-/
- Versus - :
U.0I1. & Ors
............. .n....u-n.n.n.nnu"‘...n.....--'....-n.....n....u..nn...Respondent/S
Ms.Usha Das, Addl.C.G.S.C.
..................................................................... Advocate for- the
Respondents
CORAM

THE HON'BLE MR.MANORANJAN iﬁOHANTY,VICE*CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed % o
to see the Judgment? /est

~~

2. Whether to be referred to the Reporter or not? }esto

3. Whether their Lordships wish to see the fair copy
of the Judgment? ' Yee/No

Vice=Chairman/Member
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CENTRAL AI)MINISTRA’I'IVE TRIBUNAL, GUWAHATI BENCH
' Original Application No.292 of 2007
Date of Order: This the 20* Day of November, 2007,
HONBLE MR.M R.MOHANTY, VICE-CHAIRMAN
HON'BLE MR KHUSHIRAM ADMINISTRATIVE MEMBER.
Smt Th Meena Dev1 aged about 37 years
W/O Shri L.Priyokumar Singh, Office of the postmaster,
Itanagar Head Post Office, ‘
Itanagar ; | L e A:pplicant

By Advocate.IV:Ir.Ql,C.Péthak,‘Mr.H.K.GOQOi |

" -Versus-'
1 Union of India, represented by the

Secretary, Ministry of Communications,
Deptt. .of Posts, New Delhi-110001.

2.  The Director General (Posts)
Dak Bhawan, Sansad Marg
New Delhi-110001.

3. The Chiéf Postmaster General
N.E. Circle Shillong

4, The D:rector of Postal Services,
Manxpur Imphal '

5. The Du‘ector of Postal Services
A Aruna'chal Pradesh, Itanagar

6. The Postmaster Imphal H.P.O.
Imphal, Manipur e Respondents

By Advocaté st.U_sha Das, Addl.C.G.S.C.

ORDER (ORAL)
M.R. MOHANTY V.C:

- Heard Mr.B.C. Pathak leamed counsel appearing for
the -Applicaqt and Ms.Usha Das, learned Addl.Standing ;c;ou_nsel

appéaring f_off'the Union of India, on' whom _a_,_cqﬁyk Qf, this O.A. has

already been} served. Perused the materials placed on ré% .
P - | | o
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2. Claiming financial benefits for the peried from 29
September, 2006 to 31* January, 2007; the Applicant, a Postal
Assistant, has filed this O.A under Section 19 of the Administrative
Tribunals Act, 1985. It appears that representation of the Applicant‘
seeking the benefits was turned down by the Respondents under
Annexure -O dated 24% januafy, 2007 and Annexure-P dated 29*
January, 2007. |
3. On a perusal of the aforesaid two orders, it goes to show
that the same were passed in a very cryptic manner without disclosing
any reasons.
4. It is seen from Annexure -S dated 29" January, 2007 that
the Applicant submitted a representation to the beﬁuty
Superintendent of Post Offices of the .Office of the Director Postal
Services of Manipur at Imphal, virtually, seeking the same relief and
clarifications in the matter.
5. - In the present Original Application, however, the
Applicant has (in support of her contention) elaborated the reasons as
to. why she should get the financial benefits for the period from
29.06.2006 to 31.01.2067. It appears that the Applicant never took
any steps to satisfy ‘the Respondents {with reasons) to settle the
matter and, therefore, without entering into the merit‘s of this O.A and
without giving any opinion in the matter, this Originei Application is,
hereby, disposed of with direction to the Respondents to reconsider
the matter by treating the copy of this Original Application to be the
Representation (of the Applicant) to the Respondents.
6. While parting with this case, Applicant is, hereby, also
granted, liberty to file a consoiidated Representation (stating all her

grounds thefein) addressed to the C.P.M.G. by end of November,
D)
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2007. We are sure, if such a Representation is submitted by the
Applicant within the ﬁme fixed herein, the Respondents shall duly
consider the same (alongwith the grounds set forth in the present
Original Application) and shall advise the Applicant accordingly. If,
the Applicant desires for a personal hearing in the matter, then the
Respondents should also grant a personal hearing to the Applicant
before passing a final order on her representation. The Respondents
should pass a reasoned order in this matter latest by end of January,
2008.

7. Send copies of this order to ali the Respondents
(alongwith copies of the O.A) and a free copy to the Applicant in the
address given in the O.A. The copies of this order be also supplied to
~ the learned counsel for the parties.

With the aforesaid observations and directions, this Original

Application is disposed of.

USHIRAM) (M.R. MOHANTY)

MEMBER(A) VICE-CHAIRMAN
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IN THE CENFRAE-ABMINISERATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

O.A No. 292~ 12007

Smt. ThMeenaDevi ..., Applicant
-Versus- :
Union of India & others ... Respondents
SYNOPSIS OF THE CASE

This application is directed against the non-payment of salary and

allowances for the period 29.9.2006 to 31.1.2007 in spite of clear order(s) *
passed by the Hon'ble High Court and this Hon’ble Tribunal.

The applicant, Smt. Th Meena Devi, is working under the respondents
and she was transferred to Itanagar Head Post Office vide Circle Office,
Shillong, Memo No. Staff/584/RT/2004 dated 17-04-2006. The applicant
being aggrieved by the said order of transfer filed an Original Application
before this Hon'ble Tribunal vide O.A. No.113/2006. This Hon’bte Tribunal
disposed of the said O.A. on 15.05.2006 at the admission stage itself with

the direction that the respondents should consider her representation

dated 24.4.2006 (as annexed to the OA No.113/20068) and pass

appropriate speaking order within a time frame of cne month.

The competent authority of the respondents disposed of the
representation dated 24.4.2006 of the applicant in a very cryptic manner
vide Memo No. StafffSBCO/RT/2004 dated 22-05-2006. Being not
satisfied, 'the applicant once again approached this Hon'ble Central
Administrative Tribunal by filing O.A. N0.124/2006. On preliminary
hearing of the éaid application this Hon'ble Tribunal vide order dated
26.5.2006 directed the respondents to maintain status quo as on date till
the next date. The applicant then filed Misc. Petition No.50/2006 in O A.
124/2006 and this Hon'ble Tribunal was pleased to pass order on 11-09-

. 2006 and thereby allowing the petition with a direction to accommodate
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the applicant in Manipur up to the end of 2006 and with consequential

benefits.

The respondents had challenged the order dated 11.9.2006 passed in the
said MP No. 50/2006 vide WP(C) No0.6152/2006 thereby praying for
quashing of the said order. The Hon'ble High Court after hearing the
parties and perusing the records was pleased to dispose of the said writ
petition vide order dated 18.12.2006 with the direction that the applicant
shall be allowed to move to Itanagar by the end of January, 2007 and till
then she should be allowed to continue at Imphal against any available

vacancy.

But despite such clear orders from the Hon'ble High Court and also from
this Hon’ble Tribunal and ailso a host of representations preferred by the
applicant, the respondents most illegally did not allow the applicant to
join/continue in service at Imphal. The applicant has now -joined at
ltanagar since 10.2.2007. However, till date, the respondents have not

paid to the applicant the consequential benefits for the period with effect

- from 29.9.2006 to 31.1.2007 including the payment of salaries and

e e —

allowances for the said period. Hence, this instant application.

Filed by:
H»CM\ K"fe 620“9}”'\

Advocate
Date: 4. t]. 0F
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INTHE CENTRA] ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

0.A.No. 242~ /2007

Smt. ThMeenaDevi ... Appllcant
-versus-
Union of India & others ... Respondents
INDEX

Annexure Particulars

— Application

— Verification

Annexure A Memo dated 17.4.06
Annexure B Order in OA 113/06 dt. 15.5.06
Annexure C  Representation dt. 24.4.06
Annexure D Memo dated 22.5.06
Annexure E Order in OA 124/06 dt. 26.5.06
Annexure F Order in MP 50/06

Annexure G Order in MP 50/06

Annexure H  Representation dt. 14.9.06
Annexure | Representation dt..29.9.06
Annexure J Representation dt. 30.9.06
Annexure K Communication dt. 3.10.06
Annexure L Communication dt. 4.10.06
Annexure M Order in WPC 6152/06 ,
Annexure N Representation dt. 30.12.06
Annexure O  Impugned order dated 24.1.07
Annexure P Impugned order dated 29.1.07

. Annexure Q  Charge Report

Annexure R Charge Report
Annexure S Representation dt. 29.1.07-

Filed by:

W K’!y é,o-ean
Advocate

Date: 14.11. 0%
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IN THE CENTRAL-ADMIKFS FRATIVE TRIBUNAL

GUWAHATI BENCH AT GUWAHATI -

{AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985) '

ORIGINAL APPLICATION NO. 29 L of 2007

Smt. Th Meena Devi, aged about 37 years,
W/o Shri L. Priyokumar Singh, Office of the
Postmaster, {tanager Head Post Office.

ltanagar.
....APPLICANT

-VERSUS-

. Union of India, represented by the

“Secretary, Ministry of Communications,

Deptt. Of Posts, New Delhii-110001.

The Director General (Posts)
Dak Bhawan, Sansad Marg
New Delhi-110001.

The Chief Postmaster General
N.E.Circle, Shillong.’

The Director of Postal Services,

Manipur, Imphat.

The Director of Postal Services

Arunachal Prédesh, Itanagar.

The Postmaster, Imphal H.P.O
Imphal, Manip.ur.
...RESPONDENTS

?“”'
I
}G.
XL‘

~—

2}
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DETAILS OF APPLICATION: ..t Bench

Particulars of the order against which the application is made:

This application is directed against the non-payment of salary and
allowances for the period 29.9.2006 to 31.1.2007 in spite of clear
order(s) passed by the Hon’ble High Court and this Hon'ble Tribunal.

This application is also directed against the order passed by the
respondent No.2 vide No. Vig./LC-9/06 (CAT). dated 4.10.2006
thereby not allowing the applicant to resume her duties with effect _
from 29.9.2006 as per order passed by this Hon’ble Tribunal on
11.9.2006 in M.P No. 50/2006 arising out of OA No. 124/20086.

The order passed by the Chief Postmaster General and communicated
by the Asstt. Director (Staff) vide Memo 'No.Staff/95-50/93 dated
24.1.2007 thereby imposing a condition that the intervening period
from the date of relief of the official from SBCO Imphal H.O. till her
rejoining as PA, Imphal H.O. will be regularized by granting of leave
admissible to her as and when applied for as in para 4 in the said
impugned orders as in ANNEXURE-O.

The order passed by the Director of Postal Services, Manipur Division,
Imphal vide order No. B-2/Th. Meena Devi dated 29.1.2007
communicated by the Dy. Superintendent of Post Offices, Imphal,
thereby allowing the applicant to resume her duties against the vacant
post at Imphal upto 31.1.2007 and thereafter to move on transfer to
Itanagar in the first week of February, 2007. This order has been
issued pursuant to the order dated 8.1.2007 passed by the Hon’ble
High Court in WP (C) No. 6152/ 2006 but imposing the condition that
the intervening period from the date of relief of the official from SBCO
Imphal H.O. till her rejoining as PA Imphal H.O. will be regularized by
granting of leave admissible to her as and when applied for as in para
4 of the ANNEXURE-P.
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Jurisdiction of the Tribunal: g:;_r:gﬁ’t R ORIt
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The applicant declares that the subject matter is within the jurisdiction

of the Hon'ble Tribunal.

Limitation:

This applicant further declares that the épplication is within the
limitation period prescribed in Section 21 of the Administrative
Tribunal Act 1985. Moreover, the subject matter of this application
being related to non-payment of salary and allowances, gives rise to

recurring cause of action as settled by the Hon'ble Supreme Court

FACTS OF THE CASE:

That, the Applicant herein Smt. Th Meena Devi was appointed as
Postal Assistant of ‘Savings Bank Control Organization’, in short —
‘SBCO’, in the year1993 and posted in her native place, Imphal, in
Imphal Head Post Office. She worked there during the period with

. effect from 06-10-1993 to August,1998. Thus she completed

prescribed tenure of four years there.

That, thereafter the applicant was transferred and posted at Kohima
Head Post Office and there she worked during the period from August,
1998 to April, 2002.

That, again the applicant was posted at imphal Head Post Office
where she had been working since 04-04-2002 onwards. Thereafter
the applicant was transferred to Itanagar Head Post Office in the State
of Arunachal Pradesh vide Circle Office, Shillong, Memo No.
Staff/584/RT/2004 dated 17-04-2006.

A copy of the said order dated 17-04-2006 is annexed
hereto and marked as ANNEXURE -A.
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That the applicant being aggrieved by the said order of transfer‘fiied
an Original Application before this Hon'ble Tribunal vide O.A.
No.113/2006, on the plea that (i) the transfer order was issued in the
middle of academic year and (ii) the transfer order disturbed her
normal family life since her husband is also working at Imphal in the
same Head Post Office and in the same cadre of Postal Assistant,
SBCO. That this Hon'ble Tribunal disposed of the said O.A. on
15.05.2006 at the admission stage itself with the direction that the
respondents should consider her repreSentation dated 24.4.2006 (as
annexed to the OA No0.113/2006) and pass appropriate speaking order

within a time frame of one month.

The copies of the said order dated 15-05-2006 passed in
0O.A.N0.113 of 2006 and the representation dated
2442006 are annexed hereto and marked as
ANNEXURE -B & C respectively.

That the competent authority of the respondents disposed of the
representation dated 24.4.2006 of the applicant in a very cryptic
manner and without 'considering the ground realities of the grievance
of the applicant that she had been transferred during the mid-
academic session disturbing the prospect of education of her children
and ignoring the spouse clause as provided by Rules and Guidelines
of the Govt. of India in this regard. This was done vide Memo No.
Staff/fSBCO/RT/2004 dated 22-05-2006, whereby her representation
was rejected and it was directed that she should be relieved from

Imphal Head Post Office with immediate effect.

A copy of the said order dated 22.5.2006 is annexed
hereto and rmarked as ANNEXURE- D.

That being aggrieved by the said order dated 22.5.2006 the applicant
once again approached this Hon’ble Centrat Administrative Tribunal by
filing O.A. No.124/2006 challenging the order dated 22-05-2006 by

which her representation against the transfer order was rejected. On

Meornag B
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preliminary hearing of the said application this Hon’ble Tribunal vide
order dated 26.5.2006 directed the respondents to maintain status quo
as on date till the next d»ate. In this connection it is pertinent to state
here that the sa'id 6rder of transfer dated 17.4.2006 was issued In
contravention of the circular of Govt. of India, Department of Posts
dated 19.2.1997, 23.3.1989 and 11.4.2001 and in violation of the ratio
laid down by the Hon'ble Supreme Court in “Director of School
Education -vs- O. Karuppa Thevan” as reported in 1994 SCC (Supli-2)
666.

A copy of the said order dated 26.5.2006 is annexed
hereto as ANNEXURE-E.

That while the OA No. 124/2006 was pending before this Hon'ble
Tribunal, the applicant filed a petition, which was registered as Misc.
Petition No.50/2006 in O.A. 124/2006. By the said petition the
applicant prayed that her transfer order dated 17.4.2006 be kept in
abeyance till such time when this Hon’ble Tribunal would be pleased
to issue specific direction in view of the order dated 26.5.2006 passed
in the OA. The Hon’ble Tribunal vide order dated 31.5.2006 passed in
MP No.50/2006 issued direction to the respondents to permit the
applicant to continue in the present post af Imphal.till the next date as
the applicant categorically submitted that she has not been physically
relieved from the post as she was on leave and the relieving
incumbent also has not joined in her post. The Hon’ble Tribunal heard
the said petition finally and was pleased to pass the order on 11-09-
2006 and thereby allowed the petition with a direction to accommodate

the applicant in Manipur up to the end of 2006 and with consequential

benefits.

A copies of the order dated 31.5.2006 and 11-09-20086
passed in Misc. Petition No. 50/2006 is annexed as
ANNEXURE- F & G respectively.

T, Meeng L2
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That the applicant abcordingly submitted a representation on
14.9.2006 to the respondents with a request for implementation of the
order dated 11.9.2006 passed in MP N0.50/2006 and also requested
to accommodate her in Manipur Division. The said representation was
duly received by the respondents. The applicant again on 29.9.2006
submitted another representation thereby seeking implementation of
the said order dated 11.9.2006 and informed the respondents that she
has aiready completed the leave on medical ground and her due date
to join in service is 29.9.2006. Accordingly the applicant submitted her
joining report / charge report duly filled in and to allow her to resume
duty with effect from 29.9.2006. By the said representation the
applicant submitted the fitness certificate, copies of charge report and
the copy of the order dated 11.9.2006 passed by this Hon'ble Tribunal.
The competent authority of Impha! Head Post Office received the said
representation and the joining report and forwarded the same to the
higher authority with his endorsement on the body of the said
‘representation. The applicant also submitted another representation
on 30.9.2006 and reasserted her stand to allow her to be in service
with effect from 29.9.20086.

The copies of the representation dated 14.9.2006,
29.9.2006 and 30.2.2006 are annexed as ANNEXURE- H,
I & J respectively.

That the respondents vide their letter No. B-17/CAT/OA-124/2006
dated 3.10.2006 informed the applicant that her application dated
30.9.2006 and 29.9.2006 were forwarded to the Circle Office, Shillong
for necessary decision. The Circle Office vide their letter No.Vig./LC-
9/06(CAT). dated 4.10.2006 informed the applicant that the
respondents have taken a decision to challenge the order dated
11.9.2006 in the next higher forum. By the said communication it was
further stated that it would not be proper to allow the applicant to
resume duty at Imphal HPO due to non-availability of vacant post in
the cadre of PA (SBCO).
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The copies of the said communications dated 3.10.2006
and 4.10.2006 are annexed as ANNEXURE-K & L

respectively.

4.10. That the respondents accordingly had chal!enged the order dated

11.9.2006 passed in the said MP No. 50/2006 and a writ petition was
filed vide WP(C) No.6152/2006 thereby praying for quashing of the
said order. The Hon'ble High Court after hearing the parties and
perusing the records was pleased to dispose of the said writ petition
vide order dated 18.12.2006 with the direction that the applicant shall
be allowed to move to Itanagar by the end of January, 2007 and till
then she should be allowed to continue at Imphal against any
available vacancy. In view of the said order dated 18.12.2006 passed
by the Hon’ble Gauhati High Court, the order dated 26.5.2006 passed
in OA No.124/2006, 31.5.2006 and 11.9.2006 passed in MP
No.50/2006 continued to be operative and hold the field as was not .
interfered by the Hon'ble .High Court. in the meantime the applican't
filed a representation ‘on 30.12.2006 thereby requested the
respondents to kindly make arrangement for immediate payment of
her salary with effect from 29.9.2006 onwards in view of the Hon'ble

Court’s order.

The copies of the said order dated 18.12.2006 and
representation dated 30.12.2006 are annexed as
ANNEXURE-M & N respectively.

. That the respondent authority vide impugned order Memo No.
| Staff/95-50/93 dated 24.1.2007 allowed the applicant to join in service

at Imphal HPO, Manipur in a vacant post with immediate effect till
31.1.2007 as in para one of the said Memo. By the para 2 of the said
Memo it has been stated that the applicant has been thereby posted at
ltanagar and she would proceed to Itanagar by the first week of
Febraury. Apparently, the said competent authority has modified the

earlier order dated 17.4.2006 by this Memo dated 24.1.2007 to the
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extént to give effect to the said order of transfer dated 17.4.2006 only-
after 31.1.2007. The said authority has aiso made it clear in para 3 of
the said Memo that the said decision is taken in pursuance to the’
order dated 08.1.2007 (should be 18.12.2006) passed by the Hon’ble
High Court in WPC No0.6152/2006. But in spite all the above clarity of
facts and the legal position of the matter, the said authority by the
para 4 has put a condition that the intervening period from date of
relief of the official from SBCO Imphal H.QO. till her rejoining as PA,"
Imphal H.O. will be regularized by granting of leave admissible to her
as and when applied for. The contents of the said Memo dated
24.1.2007 was re-issued by the respondent No.ﬁ.in verbitum vide
letter No.B-2/Th. Meena Devi dated 29.1.2007. This para 4 of the
impugned Memo dated 24.1.2007 and 29.1.2007 is illegal, arbitrary?
and the same has been issued against and in contravention of the
order dated 15.5.2006 passed in OA No.113/2006, order dated
26.5.2006 passed in OA No.124/2008, order dated 31.5.2006 and
11.9.2006 passed in M.P No.50/2006 and final order dated 18.12.2006.
passed by the Hon’'ble High Court in WPC No0.6252/2006. The.
applicant vide her representation dated 29.1.2007 promptly took up
the matter with the respondents and sought clarifications with regard
to the para 4 of the said impugned order dated 24.1.2007 and
29.1.2007 as to under what provisions of law the said condition has
been imposed. Hence, the said order dated 24.1.2007 and 29.1.2007f
passed by the respondents cannot sustain in law and are liable to be
set aside and quashed. In the meantime, the applicant could join in
service on 31.1.2007 and thereafter she moved to Itanagar and joined'
there on 10.2.2007.

The copies of the impugned order dated 24.1.2007 and 1 |
29.1.2007, Charge Reports and the representation dated
29.1.2007 are annexed as ANNEXURE-O, P, Q, R and S

respectively.



A T R I B L N AN TR YR TR I R YA 1]
Central Acmuistraiive Tribuusl
<
9 10 MOV o N
LELEACHIER BLET) (
| Guwauheli Bench

4.12. That as explicit on records, the petitioner all along with her humility
and in clear terms stated that the said order of transfer being mid-
academic one affecting and interfering with the education of her \

children and against the provisions of spouse clause of the Govt. of

. e .-

India, she would comply with the order of transfer but the same be
kept in abeyance till the academic sessions of her children were over
by the end of Januéry, 2007. But the respondents failed to
accommodate the prayer of the applicant and the order passed by this '
Hon'ble Tribunal only on the plea that there was no vacancy available

to accommodate her in Manipur. Whereas, by the impugned order

dated 24.1.2007 and 29.1.2007 as in para 1, the said respondents

have categorically and speciffcally stated that the applicant had been

allowed to join in the vacant post at Imphal HPO itself and to continue !
up to 31.1.2007. Therefore the actions of the respondents for not
allowing the applicant to continue in service at Imphal HPO from
29.9.2006 to 31.1.2007 and the stand taken by the respondents that _'
there had been no vacancy were baseless and therefore all such
action for non-consideration of the period from 29.9.2006 to 31.1.2007
of the applicant as on duty and the non-payment of salary and
allowances for the said period are liable to be treated as illegal and
void ab-initio. It is also a matter of grave concern that the respondents
even made false statements in their affidavit filed in the OA
No.124/2008, and in the WPC N0.6152/2006 which proved contrary to

their statements and proved as to how they falsified the matter before

TR AN = -

L7

the court of law with regard to the correct vacancy position. As a
result, the applicant is entitied to her all the consequential benefits for
the period with effect from 29.9.2006 to 31.1.2007 including the
payment of salaries and allowances for the said period. Therefore both ;
the para 4 of the said two orders dated 24.1.2007 and 29.1.2007 are
liable to be set aside and quashed as illegal, arbitrary and violative of \
the direction /order passed by this Hon’blé Tribunal on 15.5.2006 in |
OA No0.113/2006, 26.5.2006 passed in OA No.124/2008, 3145.-2006 _
and 11.9.2006 passed in MP No.5'0/2006 and the order dated \
18.12.2006 passed by the Hon’ble High Court in WPC NQ.6152/2006. I
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That there is no other alternative or equally efficacious remedy and )
the relief sought for in this application, shall be just, adequate and

proper, if granted.

That this application is filed bonafide and in the interest of justice.

Grounds for relief with legal provisions:

For that the respondents erred both in facts and taw in not considering
the case of the applicant to treat the period from 29.9.2006 to
31.1.2007 as on duty in view of the order passed by the Hon'ble
Tribunal on 15.5.2006 in OA No0.113/2006, 26.5.2006 passed in OA
No.124/2006, 31.5.2006 and 11.9.2006 passed in MP No.50/2006 and
the order dated 18.12.2006 passed by the Hon'ble High Court in WPC
NO.6152/2006.

For that the applicant should have been considered deemed to be on
duty and for all consequential benefits including salary and allowances
for the period from 29.9.2006 to 31.1.2007 in terms of the order
passed by the Hon’ble Tribunal on 15.5.2006 in OA No.113/20086,
26.5.2006 passed in OA No0.124/2006, 31.5.2006 and 11.9.2006
passed in MP No.50/2006 and the order dated 18.12.2006 passed by
the Hon’bte High Court in WPC NO.6152/20086.

For that the respondents deliberately and willfully did not consider the
representation'dated 30.12.2006 thereby claiming payment of salary
and allowances from 29.9.2006 onwards and representation dated
29.1.2007 seeking clarification for justification of condition in para 4 of
the impugned order dated 24.1.2007 and 29.1.2007 as in ANNEXURE-
O & P in the application.

For that the non-payment of salary and allowances to the applicant for

the period from 29.9.2006 to 31.1.2007 is an action, which is violative

(?7\,”’[1&;\4_:@4\)..
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of the provisions of Article 14 and 21 of the Constitution of India and

also the principles of natural justice and administrative fairplay.

5.5 For that the action of the respohdents in not keeping the order of mid-
academic transfer in abeyance till such time when the academic
session of the children of the applicant was over by the end of
January, 2007 and such action being violative of the principles and
ratio laid down by the Hon’ble Supreme Court in “Director of School
Education -vs- O. Karuppa Thevan” as reported in 1994 SCC (Supli-2)
666 and also order passed by this Hon’ble Tribunal as stated in the
OA.

5.6 For that the order of transfer dated 17.4.2006 and the impugned
orders dated 24.1.2007 and 29.1.2007 are issued contrary to the
provisions of circular dated 19.2.1997, 23.3.1999 and 11.4.2001 and
as such the imposition of condition in para 4 of the said impugned
order dated 24.1.2007 and 29.1.2007 are illegal, arbitrary and tl';e

same are liable to be set aside and quashed.

o.7 For that in any vié.w of the matter and under the facts and
circumstances of the case and also the provisions of law the para 4 of
both the impugned orders dated 24.1.2007 and 29.1.2007 thereby

imposing illegal condition are liable to be set aside and quashed.

6. Details of the remedies exhausted:

The applicant declares that she has availed of all the remedies
available to him under the relevant service rules. The applicant
submitted his representation detailing his all about the claims and the

same has been rejected by the impugned order dated 24.1.2007 and
29.1.2007.

7. Matters not previously filed or pending with any other court:

T, Mosng Do
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The applicant further declares that he filed applications in this Hon'ble
Tribunal, which were registered as OA No. 113/2006 and 124/2006
including the MP No.50/2006 but the respondents inspite of the clear
orders have passed the impugned order dated 24.1.2007 and
29.1.2007 thereby giving rise to fresh cause of action for non-payment
of salary and allowances for the period from 29.9.2006 to 31.1.2007
and all other consequential benefits. Except the said fact the applicant
had not previously filed any'application, writ petition or suit regarding
the matter in respect of which this application has been made, before
any court or any other authority or any other Bench of the Tribunal nor
any such application, writ petition or suit is pending before any of

them.

Relief(s) Sought:

In view of the facts and circumstances of the case and the provisions
of law as stated in this application as mentioned in para 4 and 5 above

the applicant prays for the following relief(s):

To set aside and quash the conditions laid down in para 4 in both the
impugned orders dated 24.1.2007 and 29.1.2007 imposing ilfegal
conditions in contravention of the provisions of law and also the orders
passed by the Hon’ble Tribunal on 15.5.2006 in OA No.113/20086,
26.5.2006 passed in OA No0.124/2006, 31.5.2006 and 11.9.2006
passed in MP No.50/2006 and the order dated 18.12 2006 passed by
the Hon'ble High Court in WPC NO.6152/2006:

To direct the respondents to treat the period from 29.9.2006 to
31.1.2007 as period spent on duty and to pay the salary and

allowances for the said period with all other consequential benefits;

To pay cost of the litigation.

To pass such further or other order that this Hon’ble Tribunal may

deem fit and proper.
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Interim order, if any prayed for: T

The applicant respectfully states that at the stage the applicant has no

prayer for interim order.

APPLICATION IS FILED THROUGH THE ADVOCATE.

PARTICULARS OF IPO :

1.P.0. No. GLE 85T b2b, CGF 82T 622, (4E 390361
Date of issue - 12.h.07
Issued from : &WM

Payable at : QW‘M

LIST OF ENCLOSURES :

As stated in the Index.

Verification...........
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Verification

[, Smt. Th Meena Devi, W/o Sri L.Priyokumar Singh, aged about 37

Qs :

years, occupation, PA (SBCO) working in the Office of the Itanagar

Head Post Office, ltanagar, at present residing at Itanagar, Arunachal,

do hereby solemnly affirm and declare that the statements made in the
application in para Ahd42 anvd S0

are true to my knowledge and belief, those made in para
L e by

are true to my information derived therefrom and the rest are my

........ being matter of records,

humble submission and legal advice. | have not suppressed any

material fact of the case.

And in sign this verification on this l_ﬂﬁaay of November, 2007 at

Guwahati.

Deponent



OFFICE OF

No.Staff/584/SBCO/RT/2004

Approval of the Postmaster General,
conveyed to the following Transfers & Posting

effect.

el

enl—

- 15~
DEPARTMENT OF POSTS: INDIA
THE CHIEF POSTMASTER GENERALN. E, CIRCLE: SHILLONG-793 001.

\

ANNEXURE ; A

o

Dated at Shillong, the 17th April 2006.

N. E. Region, Shillong is hereby
s of SBCO officials to have immediate

Sl. | Name of the officials | Present Place of | Posted on Remarks
.| No. : Posting transfer as
pq_@;_f ' 1. [ Shril. N. Singh | Imphal Kohima Vice Smt. L Y. Devi
| ‘EIEE\'_GNED transferred
Do — 2 Shri Anjani Ranjan Itanagar Tura Vice S1. 8
CAME 3. | Shri Chandan Deb ICO, (SB) CO. Shillong-GPO Vice Sl. 4
il pa— - -
CamPUs Smti. Dipika Dhar Shillong-GPO ICO (SB), CO. Vice S1. 3
T e | : : .
sl Smti Meena‘ Devi Imphal Itanagar Vice SI. 2
%:_;‘ ;:g:;q 6. ! Smti. R. K. Sanjeeta Dharmanagar Imphat Vice SI.5 -7
Relveve™ | Devij
;i . Jol"ﬁi} ‘Smti. Lianzuali Pautu | Aizawl Dharmanagar Vice SL 6
oN  _o&
’Lﬂ—_‘f’/f‘j Smti. Ronjengpuii Tura Aizawl Vice S1. 7
Officials at Sl. 4, 5 & 7 will move first & are to be relieved on office
arrangement immediately.
&%aﬁms%’—
. ‘ : A.P.M.G. (Staff)
Copy to:- - * ‘ )
\_M’O)/Officials Concerned, Sﬂ’\:‘ NMaese, Lev e, C St c). N nphat
11-18) The Postmaster, Aizawl/Dharmanagar/lmphaI/Itanagar/Kohima/
Tura/Shillong-GPO/Agartala.
- 19) The A.O, ICO (SB), C.O. Shillong.
)\ M 20-24) The D.P.S, Aizawl/Imphal/Itanagar/Kohima.
. b” 25) The Sr. Supdt. of P.Os, Shillong.
% \\/J\ v ‘\/ 26) The Supdt. of P.Os, Dharmanagar.
Q}C/o ‘9/" \')\ 27) The A&P Section, C.O. Shillong.
v\lﬁ 28) The A. D. (A/Cs), C.O. Shillong,
8} . 29-30) Spare. .
B}V (tk__,k_____ho
x For Chie

Certified to be trye Copy.

N K. Gomy

Advocate

ﬁpoumasteLGeggg_Ii
N. E. Circle, Shillong.
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Original Application No. 113 of 2006 -

e i

Date of Order : This the 15th day of May 2006,
The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman.

. Smt. Th Meena Devi, Aged about 36 years,
~ W/o Shri L. Priyokumar Singh
. Qtr. No. 2 - Postal Colony, .
. Imphal HPO - Complex,
- P.O. ~ Imphal HPO '

Dist. - Imphal West State Manipur -
Presenty working as : Postal Assistant (SBCQ) : i
Imphal H.P.O. - 795 001. |

. . Applicant,
By Mr. B. Kalit, 8r. Advocate and Mr. B.K. Talukdar. Advocut:

Versus -~ : ' i

1. Union of India

“i»  Through :-

. The Director General (Posts),
.+ Dak Bhawan, Sansad Marg,

“" New Delhi - 110 001,

' _;2‘..' _ The Chief Post Master General
"~ North Eastern Postal Circle !
» Shillong - 793 001, o |

) 3 .. The Post Master General
s .- North Eastern Postal Circle
. Shillong - 793 001.

The Director Postal Services,
Manipur, Imphal - 793 001. -
o , ... Respondents.

-

Certified to be true Copy.
H . K . CQ}CWW

K ' Advocate

[T




ORDER (ORAL)

K.V. SACHIDANANDAN, (V.C.)

The applcant is an employee of department of posts

and working as Postal Assistant at Imphal Head Post Office at

Imphal (Manipur State). The applicant’s husband is aiso pr&sen;tly

‘ ‘:‘work_'ing as Postal Assistant at Imphal Head Post Office. In the

apphcanon, tlle.épplicant averred that she has three children, first

" daughter is studying in Class - 1, 2nd is studying in K.G. and the

3rd is only 7 months old {Infant daughter). While so, she has

been wtansferred vide ixnpugned order dated 17.04.2006 to

Itanagar, more than 400 Kms. awsa from her present working
gar, ] I A

place and one of the ground is that her children are studying in

school arxl their academic session  start from December-January

and she has “been transferred in the middle academic session of

" her children. Aggrieved by the said inaction, the applicant has filed

this application seeking the fo llowing reliefs :-

i)

; {1v]

The mransier order Sssued vide Memo  No.
Staff/ 384/ SECO/ RT/ 2004 dated 17w April
2006 (ANNEXURE - A/1 may be quashed;

The above Respondents may be directed to
issue ‘transfer orders’ in accordance with the
standing department instructions, so that

the application along with her husband may -

be transferred together to any station within
the ‘Region of the Postmaster General’ in due
COUIsE; o o

The applicant may be ailowed the cost of rius
application; and

The applicant may be allowed  amry other
benefitis), which the Horn'ble Trivunal imay
deem proper 1o render jusuce.”

L
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i have heard Mr. B. Kalita, learned/counsel ior ihe

_applicarlt and Mr. M.U. Ajmned, learned Addl C.G.S.C. for the

respondents.

3. Learned counsel for the applcant submitted that the

applicant has filed a representation before the authorities on

24.04.2006 and he will be sausiied if a direction is given w0 the
respondents 10 consider and dispose of the same within o time

frame. Learned counsel for the respondents, on the other hand,
) -

submitted that there is no ground to challenge the transfer order.

¢

Learned Counsel ;. the respondents siso submitfed that he does

not know whether the academic session start from December-

However, considering the facts of the case, this Tribunal
) v

the view that it will meet ends of justice, if a direction is given
,thg'ra:ppnden;s to consider and dispose Qt' the representation
within a time frame. The Supreme Court in the case of Director of
School Education, Madras and Gthers Vs, O, Karuppa Thevan and

another, reported in 1994 Supp! (2) SCC £66  heid that “wonstfer

during the mid academic term - in the absence of urgencv such

transfer restrained from being effected till the end of that academic.

vear”. Therefore, this Tribunal directs the respondents to consider
with
the representation of the applicant £; dve application of mind and

pass appropriate speaking order and co:nmunicate the same to the

_applicant within a tine frame of one menth from the date of receipt

oy
of this order.
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In the imerest of justice, this Tribunal also directs that

transfer order doted 17.04.2006 so far as the applcant 1s

[

" coficerned will e kept in‘abeyance till such order is passed,

TRUE COPY
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The Chief Post Master Genersl,
N.E. Circle, Shillong.

ANNEXURE - C

4%
ANNEXURE : &

! 2 D) \%;\

L 24 4R 208 ) '

N LT A8
hfﬁ!r - ]

..~ (Through Supdt, of Post Offices, Imphal)

Subject :- Request for keeping the order of
transfer to Itanagar untill completion
of current Educatlonsl session of my
Children is upto April, 07,

—_—

Reference 1C.0, Memo No, Staff/584/SBCO/RT/2004
dated the 17th April, 2006, at Shilleng.

Respected Sir,

The sudden untimely order of transfer to Ttanagar

(Arunachal Pradesh) has compelled me to disturb your esteemed

and precious attention and seek for your kind intervention and
sympathetic consideration with following compelling facts :-—

Sir, I am the mother of A(three) Children, Out

of that the last one is only % months old and sufferina from

chest problems,

After .dellivery of the child on 27-9-05, the

baby constantly ramains suffering and during the intermediate
period number of times she has been hospitalised with serious

symtoms of chest diseases ingluding Jaundice.
..a voluminious supporting documents marked (1) )
are enclosed for your kind perusal.

Photocopin% of

3. . That Sir, my remaining two children are studyiﬁ@‘at
Imphal and they are passing through middle of session n{ the-

Education Session,

In case they are disturbed at this staqe

. their CGducation carrier will be doomed asnd will effect their

‘future prospectus,

The Photo copies of Certificate qrsnted

by the School authoritles are enclosed marked — |4

to IS5 for favour of yow kind ready reference.

4, That Sir, my husband is also working as P.A, in S.B.C.O
and his tenure at Imphal will complete in the "1st quarter of

2007,

My present transfer to Itanagar alone will disturb my

A

couple_life and alone I shall be Facing of tremendous difficul-
Lies In to look after Lhe welfare of my Children sl Itanaaas

It 1 am to move alone.



Henco, wi th

the above genuine facts andg clrcumstances
I request your honour to kindly bestow

RIQY _good wishes angd
; Ih - 2Ty AN

Cause to keep the order of transfeg\tlll_April, 2007 when

‘ of my Children wily over and my
infant baby will ailso get recovery from hep illness,
time of my transfer it may kindly be cons

my husbanJ to a same statlon simultaneou

Per care of my children are not disturbe

i
. .

small
At the
ider ed to transfer

sly so that the Dro-—
d,

An-immédiate favourable action in them
to avoid my mental anxiety which I am facing
order of transfer from circjle Office,

atter ig soliciated
an receinpt of above

. | Yours faithfully,
Dated: 24-04-2006,

Do lloerscr Ao,

( Th. Meena pevi )
- . P,A./SBCO,Imphal

Advance copy' to

—
L]

¢ 1. Tho Chief Post Master
S ' N,E, Circle,
information a
prayed for,

2. A.0,I.C.0, (5.B) 0/0 C.P.M.G, -
Shillong for information and similar action,

»3eneral,
Shillong for his kind
nd immediate intervention

as

o Sj)L::zz
5 | ( Th. Meena Deovi
| P.A./SBCO, Imphal’,
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: Depanment of Posts :
- Office of the Chief Postmaster General, N.E Circle, Shillong 793001

Memo No. Stall/SBCO/RTI2004 22 May, 2008

This is Mgardin

8 represantation from 8mt. Th,
HPO for retenti

Meena Devl, PA, BBCO, Imphal
on of tenure at Imphal

after expiry of normal tenure.,

n decided that since
fa &re other staff who
rejected. This has disposed

enure at Impha! and aiso the

phal, her representation siands
of CAT Guwahat order on OA No, 118 dated 15.5.2006

Smt. Th. Meona Davi|, therefore, shoulqg be relleved from Imphal HO with
Immediate effect.

(%lhlun )

Postmaster General ‘
N.E. Region
Shillong 783001
Copy to:
1. The Dy, 8POs, Imphal 795001
2, The Postmaster, Imphal HPO 795001
3. The Official Concerned
4,

Certified to be true Co?y.
N R, Goen

. Advocate

Spare

(b\

ANNEXURE: D
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is over since her children are gtudy=

inge ‘
I have heard Mr. M.K. Ma Jjumdar,
learned counsel for the applicant and
Mx. Ge. Baishyé, learned Sre CeGeSeCe
for the respondentse

Learned counsel for the respond-
ent.a suhtﬁitted that her only children

is qu;dyimq in Class~ I amd nowhere in
the CeAe it is stated that mid academic
Ae further

sassiun starts from Jime.
submitted that notice may be issued to

the respondentse
| yasue notice to the respondant ge

Poat Oon 12.070 2008« .

considering the mntire issue

Lved, as dn interim measure,this
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Court directs that status
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%Presentr: The Hon'ble Shri K.V.Séchidanandan
% Viqg:Chairma . T
“petition has been

This‘ Misc.

|

§ filed praying for sp
) respact of interim
d by this Tribunal

R

acific direction in
relief that was
on 26.5.2006

o \passed in O.A. 12472006, This Tribunal
while disposing the earlier 0.A. No.

. 113/2006 filed by the applicant vide
order dated 15.5.2806 has directed the

(|

A

i . -+ -|respondents to consider her
\‘ representation with a ﬂirt’ner }directibn

o keep the gransfer order dated ‘T

\ 7.4.2606 in abeyance’ in so far as the : T
% : &pplicant is concerned £ill the disposal c |
suant therelo ‘, \l

j grante

AT s e

syl e by o
%

f the .representation. pur
have “disposed__ of the

of the  applicant ’ :
and aggrieved by f

\ fespondents
ﬁepresentation
jecting her prayer
{ the said rejection she has filed 0.A.
! Ng. 124/2006 bafore this Tribunal. This
{ \ vide order dated 26.5.2006 -in 3

Tgibuna
had '_directed _ the

\\ the gaid O.M
rdspondenfs to maintain stalus quo as on

; :
LJ contd.P/2 ;
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Lo W/ 31.5.2006 26.5.2006, till the next date i.e. on
3 12.7.2096. | |
: S, :;;:., 3 Hr.H:K.Hazumdar', learned counsel
o /. for the applicant, drawing my attention

- B L Mp. $0/0b (O 1BGfs0te)
v ‘ LT S

to Annexure-HA/1 dated 22.5.7006 submits

that pre-decision has bean taken to

relieve tne applicant on 22.5.2006 well

~ bafore the disposal of her ’

rapresentatidn ‘on "24.5,2006. This,

" sccording to.- the applicant, is pre-

i ‘ Jetermined and pre-concelved decision

without dua application of mind.
he. M. U. Alwed, learned Addl.

€.G.5.C, who sppeared = for  the

* raspondents in earlier 0.A. No.113/2006 ;
E " submits that he has not ‘received copy of
) “the M.P.* - Counsel for .the applicant '
v submitas that copy has already been ,
* sarved upon Sr. C.G.S.C, Counsa\, for the i
4 spplicant submits that, she has’ not been

physically relieved from the. post ‘since.. |

sha was on leave and the other incumbent“’

N

mrga in . her post. 1
Tihis fact is truo,. .applicant>’ will be .
parmittac to- continua in thn p:nsent‘ 3
post at Inphal till the next data

- Post the matter. 12.7.2066 ﬂ
alongwith the O.A. 124/2006. i e
pniduinil
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- CA) ANNEXURE : &

INTHEC .DMINISTRATIVE TRIBUNAL
' - GUWAHATI BENCH :

. | - ‘ o

Misc. Petition No. 50 of 2006.

o In

; . Original Application No. 124 of 2006.,

- . ' Date of Order: This the 11th day of September 2006.
; oy o .

The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.
, “ i.. N

“;Smt. Th Méena Devi,

‘. _~W/o - Shri L Priyokumar Singh

g ", Qtr No. 2, Postal Colony,

. - Imphal HPQ Complex,

¥ p.0.: Imphal IPO

Ly Distt. Imphal West, State: Manipur.
[ X et .

" Presently working as: Postal Assistant (SBCO),
¥ Iinphal H.P.0. - 795 001.

. Applicant

By Advocate Mr B.C. pathak and Mr B K. Talukdar.’
Versus - \

Union of India.

Through: -

The Director General (Posts),
 Dak Bhawan, Sansad Marg,

New Delhi - 110 001,

The Chief P-'ost Master General,
. Né)fth'Eas-tem Postal Circle,
e Shillong - 793 001.

. 3. ShriLalhluna,
T Post Master General,
: N.E. Region, Shillong - 793 001.

4. The Director Postal Services,

Mapipur, Imphal - 795 001.
... Respondents.

By Advocate Mr G. Baishya, ST. C.G.S.C.

( 'Il' l‘ L O A X
E '%‘, , L/’
E, t. f -
CertiSed to be true Copy. ‘ . /

N, K. Gy )

Advocate
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ORDER

.~ K.V. SACHIDANANDAN (V.C.)

t- . fa:
T)}vlS‘ Misc. Petition has been filed by the Applicant praying
.,!" “ s :l |; Iy . .
for “issue a -fspec:ﬁc direction to the Respondents that the transfer
- . ' order dated I 7/04/2006 (ANNEXURE - A/1 to the O.A.), as regards the

: ‘ *, transter of the pmsef]t applicant from Imphal to Itanagar, is kept in
N abey&nce ti]i ’such time as the Hon’'ble Tribunal may deem proper.

, !

' Otherwise, both the 0 A. as wef! as the interim ml.(ef granted by the

u Hon'ble 7nbuna! in its order dated 26/05/2006 w:!! remain as

% ' infructuous.”

" 2. The fact of the case is that the Appln,ant hdb challenged

the transfer ‘order dated 17.04.2006. The Representatlon of the

;‘,'-Applicant wag rejected in a most irregular and arbitrary manner

-, without Application of mind. In the representation, the Applicant has

~ "Hence, with the above genuine facts
. and circumstances, I request your honour to
" kindly bestow your good wishes and Cause to
keep the order of transfer in abeyance till Jan,
: 2007 when the Education carrier of my
4 children will over and my small infant baby
: - will also get recovery from her illness. At the
‘ time of my transfer, it may kindly be
considered to transfer my husband to a same
station simultaneously so that the proper care

of my children are not disturbed.”

It is bprne Qﬁt' from the representation of the Applicant that she may
4 not -be disturbed till the mid academic session of tl}p School tili
.'.‘:‘ J anuary 2007 since hen. first children is sﬁdﬁng and thé small infant
babv will get xlecovei" from illnass. This Court while hearing the O.A.

) on 26.05 2005 after considering varicus issues paaqed the following

Sorder:- B .
: . | \A//,/
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“Considering the entire issue involved, as an
interim measure, this Court directs that status
quo as on today shall be maintained till the

next date

‘When the matter came up for hearing qn a subsequent
~ date, lear'ned Coxlnsel for the Respondents submltted that the
.Appllcant is on leave and the status quo order is maintaining by
permlttmg her to continue on leave. It is quite obvious from the

‘orders of the Tnbunal mentioned above that the purport of the sald
order was to permlt her to continue in the said post. It is alsu repos ted
by the learfied Counsel for the Respondents that the new incumbent
-has joined in her place and she has no other way to go. While so, this
'-“Petmon was filed by the Applicant with the above praye1 This Court
;: .d1rected the Applicant to find out the vacancy, if available. The

Apphcant has flled an affidavit contenting that in the advertisement

l
. .notlce “1” One post of Postal Assistant under the dlsposal of the Chief

‘--Postmaster ‘General Shillong and "2” Two posts of Postal Assistant in

Mampur Postal Dmsmn Imphal against O.C. categones were shown

TR S

= \R{x the year 2003-04. The vacant post still unfilled. In the affidavit it is

als stated th?t eleveu (11) vacancies are available accordmg to her

KQ\L_/’} mf’ormatlon and requested that she may be accommodated in one of

’-’.wﬂ

-...-'

% \ /(he vacancies till December 2006.

_“;4. Un 31.Ub.2U0L, atallcu ISR
produced a letter dated 28.07.2006, which was issued by the Assistant

“ Postmaster General stating that there is no vacant post at Imphal

g HPO or in Ma.mpur :tate and the copy of the said letter was kept on

'- record However considering the submission made by the learned '

" Counsel for the Respondents this Court passed the following order: -

L_/
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“However, considering the submission of the
L g 'f learned counsel for the respondents this Court
X . is not convinced by the said letter of the Asstt.
. Post Master General (LC) dated 28% July, 06.
S . .. Therefore, the Court directs that the Asstt.
o . Post Master General (LC)' to be present
e 9 = personally before this- Court, on 5.9.06 to
, explain/Report whether there are vacancies
Ly T which has been mentioned in the affidavit or
}" , not. Registry will also send a letter to the said
, : authority forthwith.” g

e Einally when t‘he matter came up on 05.09.2006, ofie of the Officer

.1'

Smt Sampalika Bhattacharjee, Assistant Director, Ofﬁce of the Chief

t

Postmaster ‘General, N.E. Circle, Shillong was present before the

Tﬁbunal amd ‘she has also filed an affidavit stating that'll vacancies

that have becu pomted by the Apphcant 10 vacancies belong to
I

\
."Postal Assistant operative category, whereas the Applicant belongs to

l

uSBCO category and though one (1) vacancy belongs to SBCO

category the Applicant is neither eligible to be posted as in-charge,

CO as she has not acquxred such semonty nor she apphed for
: ing at Agbrtala Head Post Office. Therefore, it is cannot be

1dered to su1t the Applicant and reiterated that there is no

LY '

\_’ vqcancy as such But in the affidavit in support of the reply to the

e ity e e el TR .

stc Petxtron it is also stated that ° Regazdmg L.be one (1) post of

;'- Posta] Assishant (SBCO) the respondents beg to state that QQM{S

M nder the Ui ”:'oosa I of CPMG, was declared vacant. The said post of

Posta] Assmtant (SBCO) is meant for N.E. circle aad not only for

-D"

" Mampur a/one and the said post is allotted to !tanagar and the same

;:.‘;.ljs at present. lying vacant in Itanagar.” It is further stated that the

Applicant néyer ra"ised the question of her deputatfpn to elsewhere

.. . - . . s
‘7 within the State of Manipur. She never applied for the same and her

3
.

L deputatiorn.ta; elsewhere is not a matter that has been agitated and

.';‘_:.' pleaded and not a matter of issue before this Tribunal, but in the

“ - | g
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" Ongmal Apphcatlon Lhe Applicant challenged the transfer order on

¥ m)fe ground of a< ddelmc mid session.

T ;-fS. ; T‘Wo pcssibilities has come out in the affifiavit, which are

£ ,( i) the Respondents are empowered to keep t;he Apphcant at Manipur
(3 ' "

. : on deputat;on basis and/or (ii) the vacancy said to be vacant at
i 'vI

“;5-_Ita1.1agar unqer the disposal of Chlef Postmaster Generaluwhlch is

s meant for N.'H"_. Circle, not Manipur alone can also be shifted to
:f:;.'iManipur at.;itl‘ﬁe"'c'iiscretion of the CPMG. It appears that the Chief
! I"-"'; ’ N " N ‘

‘ .- Postmaster GEneral can accommcdate the Applicant at Manipur till

Lkt
."!

f December 2006 It is also ascertained from the Ofﬁcer present in the

l \mutr S1p
\A W“’I! bunal that,ltanagar is being managed by one person at present.

-i“~/ > Petmon this Tribunal is of the view that the real purport of the status

\ /

®ar
R

Censidering the entire issue involved in this Misc.

quo order dated 26.05.2006 was to accommodate the Applicant in the
present statJon and the Respondents cannot read the same in
Lw_een ;he hnes Probably the Respondents’ Counsel submission

.may be. techmcally nght in requestmg the Apphcant to continue on

med1ca1 leave mterpretmg the order of the status quo to the wisdom

nf the Respondents But this Court never feels it fair and just and that

P
e

"""':*interpretation cannot in its true spirit and purport of the Court Order.

Therefore, th1s Cour't 1s of the view that Chief Postmaster General can

-shift the post tQ Manipur, which is under ms dlsposal at present lying
-Vacant meant for Itanagar and will accommodate the Applicant in that

_;-, .post till December 2006 and if not, the Respondents shal] consider the

: Apphcant to be accommodated at Manipur on deputatlon basis for
-c

,‘ ‘v which unmedlate representdtlonfrequest shall be filed by the.

-,-' ',"-Applicant to the concerned Respondent. In any case, the prayer of the

-4 .

"

-';z:w}i?.
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v L"_visc. Petition' tliat the transfer order dated 17.04.2006 (Annexure -
. ' AR v

0y S
- Al to the OA) will be kept in abeyance so far the Applicant is

' concerned tiIl"the end of 2006 and the Applicant will be entitled for all

N '
."consequentiaj benefits.

3

¥ The Misc. Petition 'stands allowed as above. In the

* |“-

o
o
v
i

{ circumstances, no order as to costs. e
& | o
’ - e it
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Certified to be true Copy.
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- ANNEXURE . HY

Postal Colony, Imphal,
14" Sept 2006.
To

1. The Director General (Posts),:
Dak Bhawan, Sansad Marg,
New Delhi - 110 001.

2, The Chief Post Master General

»

N.E-Circle, Shillong - 793 001.

3. Shri. Lathluna,
- Post Master General, |
N.E-Circle, Shillong — 793 001.

4, The Director Postal Serviceé,
Manipur, Imphal - 795 001,

Sub: - Implementation of Hon’ble Central Administrative Tribunal, Guwahati Bench
Order duted 11™ Sept 2006 in Misc, Petition No. 50 of 2006 in O.A No.124 of 2006.

Sit/Madam |

A copy of Hon’ble CAT/Guwahati Bench order dated 11" Sept 2006 in Misc Petition
No.30 of 2006 in O.A No. 124 of 2006 is submitted herewith for favour of immediate
compliance. The order of the Hon'ble Trinunal is self-explanatory that the transfer order dated
17-04-2006 in respect of the undersigned from Imphal HPO to Itanagar HPO has been kept in

~abeyance up to the ¢nd of the year 2006.

2. As per Para-6 of the order, the Respondents have to accommodate the applicunt in

Manipur either by adjustment of vacant post or on deputation basis, It i therefore submitted
at the , P ‘ an]

Division on glcpqtgﬂg' n basis. - -

3. Hence, it is requested that the order for accommodating the undersigned may kindly be
issucd without any delay.

Yours faithfully,

D/A: Copy of Hon'ble CAT/Guwahati Bench Order
. dated 11" Scpt 2006 in M.P No.50 of 2006

in 0.A No.124 of 2006. b Meong ;@{?’ :
y-9-¢f,
{Th. Meena Devi)
Postal Assistant (SBCO),
Recéwe,_g Ahe 2avme @_apa_ Imphal HPO [On Leave].

& ot Iy
4 SEP 2006

Vl.“ 'h@w' ﬁ .“‘ ~’ ’

e

R . Gros

Ldvocate
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°"the Postiaster, ') ANNEXURE :

Imphal H.0.

sub: Implementation of Hon'ble Central Administrative
Tribunal, Guwahatl Bench order dated 11-09-2006~
in Migc.Petition No. 50 of 2006 in O.A.No. 124

of 2006,

1
._3§ AND

™~

i ¢ 13 )Assunption of duty on expiry of Medical leave

x at lmphal He0. as per verdict of aforeqaid Hon'ble
Kl CAT.

-ﬁ
Madan,

. A copy of CAT's order dated 11-09-2006 in
Misc.Fotition No., 50 of 2006 1s enclosed herewlith.
The Hon'ble CAT espicifically and categorically
hag order to accomedate the undersigned in Manipur
either against any redeployed vacant post in 8BCO
.or -against any vacant post of Postal Asglgtant in
Manipur Division on deputation basis.

since 1 have already completed Medical lLeave
and due date of joining is today.lan subnitiing
herewith Charge report forms dully filled in for
allowing the undersigned to resume duty wee.f,
20.00-2006 to aviod any further inconvenience
ahd hardship.

Zhele:

1.Fitnees Certificate.

2.4 coples of Charge Report formee.

3.Xerox copy of CAT's order dated 11~9-06w

‘Dated at Imphal
20-09-2006. Your's faithfully,
: . L
(TH.,MEENA DEVI)
Po}\/ HOB.CIOO
lnph.al HeOo

Advance copy to:

The D. P.S.,Manipur,lnphal for information

and irmediate necessary action so as to

enable the undeseigned to resunme duty poqitively

by today's F/N.This is in continuation of her
application dated 14-09-06.

==

(TH.MEENA DEVI)

Certified to be true Copp

H. K. Goeyy

Advocate

1
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. this Court ie of it

F— e KBS : g
To, | ANNEXURE RN
The Chief Post Master General, '
North Eastern Circle
‘shillong. =~ :

(Through. proper chnnnei)

‘»

_Subjectz Inplenentation . of Ebn'ble Central Administe

‘rative. Tribunall

wahati Bench. ordar dated.-
A11~09-2006 1n~H ' ’ '

11) Assumgtion of4 uty on; expiry of: Medical
Leave at Imphal H,0. as. per verdict of
aforesaid Hon'ble CAT. )

~ 8ir/Madan,

The. an'ble CAT,Bench at Guwahati while
diqposing of Miqc.petition o, .50 of 2006 in Qriginsl
X 4.0 6-filed by the applicant pa-
ssed &’ clean order: da_ed 11-09-06 as follOWq:

Pars 6_of - the g;gg .

Consiéering the entire 1qsue 1nVo1ved
in this Misc. Petitdon,:this: Tribunal iscof the:view . .

that the real purport.of :the. status: quo.order dated’

26405.2006 was.to. ac mmqg Lo the :Applicant in. the -
present. qt%tion,tﬁnd.the ‘Regpondente"

ﬁanngt reag the
>the  Responden

7 J
4ﬁnaygbe”§gqhnically right in. requee-
ting.the A plican$4to continmem n nedical leave,
1nterpret1ng the order of -the ‘gtatus quo -to the wi sdon
of the Respondents.But thig Court never feelg it
fair and just and that interpretation cannot in it
true spirit and ,urp-rt of - the Court or . Therelore,

he :view that. Chief Poetmaqter General
can ghift the post to Manipur,which ie under his .
diepocal at precent lying vacant meant for Itanagar
and will accormodate -the Applicant, in that post till
December 2006 and if not, the Respondente shall
conesider the Applicant to be accormodated at Manipur

on deputation basis for whieh imriediate representation/

request shall be filed by the Applicant to the con=-
cerned Recgondents.ln any cage, the prayer of the
Misc.petition that the transfer order dated 17,04.2006
(Annexure- Al to the 0.A.) will be kept in abeyance

s0 far the Applicant is concerned till the end of

2006 and the Applicant will be entitled for all
consequential benefite, .

ii)That the an'ble CAT while paqsing the aforecaid
order directed the ‘Applicant to file an immediate
repréesentation/request to the Respondente for
innediate accommodation on the line of verdict of

Contd. .2/-

Certified to be true Copjy~
H. K. “\0“’14\

AQvocata
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111)That, the Applicant in accordance with the above
direction of the Hon'ble CAT submitted representation
to all the Respondents including the Chief Postmaster
General, Shillong on 14-09=2006 along with a copy of
CAT's order dated 11-09=-2006 which was transmitted
toth by Fax ae well as by speed-postse

iv)That, the Applicant was thereafter expecting necessary
order from the Chief Pogtmaster General Shillong
regarding her accormodatlons and assumpiion of duty
at Imphal H.0. But no order of any kind what so
ever was furnished to the Applicant either by Chief

& Postnagter General or by any other Respondentse

v)That,on expiry of Medical Leave on 28-09-2006 and

. again finding herself recovered fron the lllness
; the Applicant reported to Post Masterzlnphal in the
: Forenoon of 29-09-2006 along with CAT's order,Fitness
& Certificate from attending Doctor and copies of
P Charge Reports showing assumption of duty at Imphal
P Head Pogt Office. But the Post Master,lmphal by
‘ " ignoring the direction of the Hon'ble CAT inetead
. : of allowing the Applicant to resume duty forwarded
i her application to the next higher authority i.e.
! Director of Postal services,Imphal.A copy of the
' application dated 29-09-2006 bearing remark and
endorcenent of Post Master,Imphal is enclosed for
favour of ready reference and action in the part
of Respondente..

Now. since the Hon'ble CAT hae already
u nade the Applican% entitled for all consequential
benefite and the Applicant had already subnmitted the
CAT'e order as well ag the copies of Charge Repokts
ehowing assumption of duty at Inphal,the Applicant

| ig now entitled to be treated as on duty with all
- consequential benefits wee.f, 29-09-2006 and the
Respondentes are accordingly to treat the Applicant

: ag on duty we.e.f. 29=-09-2006 to. avoid any further

4 ‘inconveniences and hindrance to the Applicant.

Encles

1. A copy of Hon'ble CAT's order dated 11-09-2006.
2, A copy of application dated 14~09-2006.

3. A copy of application dated 29-09-2006.

ket

Your's fai ﬂpliy,

: %rmm ’
Dated at Imphal ' (TH.MEENA DEVI)
30"09-20060 ’ PQA/SQBJCOOG - -
' Inphal H.O.

Advance copy forwarded to: :
leSit.Ps Gppinath,C.P.M.G-,Shillong
for information and necessary action.
2.5ri. lalhluna, PeM.G. yshillong for kind
similar action.
3,Post Master,Imphal H.0. for needfulaction.Coples
of Charge Reports have already been furniched to his
e office along with Applicant's rapresentation dt.29.09.06.
- 4,Deputy Registrar,Central Admini strative Tribunal,
Guwahati for kind information.

(TH.MEEN4s DEVI)
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DEPARTMENT OF POSTS: INDIA
OFFICE OF THE DIKECTOR POSTAL SREVICES, MANIPUR, IMPTIAL- 795001

‘ : NO B-1V/ C/\'l:/?,()!*- 124720006 Dated at Imphat the 3/10/06

To / ‘

<€l Th Meena Devi, PA, 5BCO, Imphal HO-793001 now on leave.
o

Subject: - Your application dated 30/9/06

Your application dated 30/9/06 :ychgarding the implementation of the
CAT order dated 11/9/06 has been forwarded to the CO Shitlong today for final decision.
Your application dated 29/9/06 wag also submitted on the same day for communicating
the decision taken by the CO. This is for your information.

) o
’[ ' ey
l ' , ( A Kesava Rao)

i, ‘ ‘ Dy. Supdt. Of Post offices

Manipur, WQEOM

Copy to: - _ .
. The Postmaster;Ymphal HO- 795001 for information
i Dv supdt. Of Post offices

f Mani fyx'in%moox -
)

Certified to be true Copy.

R K. Gy

Advocate
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DEPARTMENT OF POSTS: INDIA
| AT YA TREHTRY AR, I o TRAELA, AT 5 793 001
OFFICE_OF THE CHIEF POSTMASTER GENERAL, NORTH EAST CIRCLE, SHILLONG -793 00|
No. Vig/LC-9/06 (CAT). Dtd. at Shillong-1; the 4™ Qctober,2006.

To

Subject: Implementation of the order of the Hon’ble CAT, Guwahati, dtd.11.9.06, in MP No 50/2006
1in O.A. No. 124 of 2006, filed by Smt, Th Meena Devi, P.A. (SBCO), on leave.

Reference: Your letter No. B-17/CAT/Q.A. -124/2006 dtd.29.9.06.

Str,

On the captioned subject, | am directed to inform you that, the Department has decided to file
appeal in the Hon'ble High Court, Guwahati, against the order of the Hon’ble CAT, Guwahati,
dtd.11.9.06 in M.P. No. 30/2006 in G.A. No.124 of 2008, filed by Smt. Th Mcena Devi, P.A. (SBCO),

on leave.

In view of the above and in view of non-availability of any vacant post in the cadre of P.A. (SBCO),
at Imphal H.P.O., at present, it may not be propér to allow Smt. Th. Meena Devi, P.A. (SBCO), on
leave, to resume duty at Imphal H.P.O, at present.

Necessary action may kindly be taken accordingly.

Yours faithiully.

, z;aQ(/ '
Asstt. Director (Legal Cell)
for Chief Posimaster General.

: Smt. Th. Meena Devi. Postal Asstt.(SBCO) on leave at Postal Colony, Imphali. This disposes

,

%\ O\OJO

Asstt. Director (Legal Celty |
Jor Chicl Postmaster General.

Certified to be true Copy.
NIC ooy

Advocate
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IN THE MATTER OF
A. Union of India. through ﬂu D!.reotor
General (Poutl). Dak Bhluan.
Sansad nn“, New Dalhj.- 110 001.

The Chief Poat Hutor Genoral. North
Eastern Poatal Circlo, Shillong~793001.

3. Shri Lalhluna. Post naxtar Cenaral,
N. anegian' Shillons“ 793 oo,

by ‘rho D!.rector. Postel Serucea, |

Mnn.tpur. Inphal -795 001.
.+ PETITIONERS

‘ "= Versus =
\/Smt. 'l‘h Huna ‘Devi,
u/o Shri, L. Priyokumar Bingh,
’ Qt.r. No 2 - Poltnl Colony,
Implul HPD—Conplcx.
Pe0s. Ilphal HPO,
Dist= Iltphnl Iut, statt ] Hanipw.
Prncntly working as 1 Postal Maistant
' (sBCO), Imphal H.P.0. = 795 001.

RESPONDENT
(APPLICANT).

-

“‘w&& T
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Nating by Otticer or : Serial e Oflice notes, repons, orders or proceedings
- Advocate No. wilh signature
T - 2 A 4

YP(C) Np.6152/2006..

BEFORE

THE HON'BLE MR JUSTICE D. BISWAS
THE HQN’BLE SNIT. JUSTICE A. HAZARIKA
18.12.2006. .
Heard Mr|{ H. Rahman, learned
Asstt.Sollcitor Geheral of India for the writ
petitionefs and also Mr BC Pathak, learned
_¢cbunse! fbr the regpondent,

-

Thi% writ |petition has been filed
hallengihg the ofder dated 11.9.06 passed
; the| learned Central Administrative -
ribunal, {Guwahatl Bench, Guwahati in Misc -
btitlon  No.50/06. By this judgment, the
darned Tribunal hbs directed the respondent
. alithority| to shift the post now held by the
- applicant|from Imphal to Itanagar. SRR

T T s TR R TU VMY A TR IR WONERATET Geemlowtemmam TR R emr emmmlsE o
SERE TS . A 2Rt B

vHTO0

Mr Rahman, [learned ASGI submits that
tHe ledrned - Tribunal acted  beyond
jyrisdictign In directing shifting of the post
which Is |purely a| policy matter exclusively

within th
sych a di

Mr

domain| of the administration and

ection Is

Pathak,

not sustainable In law.

learned counsel, on the

(Jfg. ogher harld; submitted that the applicant Is -
— rdady and willing tp comply with the transfer -~
onder dated 17.4.06 whereby she has been -
-  trinsferred from| Imphal to Itanagar. .
Presently {she Is not In a position to move
bacause df the ongoing academic session-of . .-

(

hdr childrén and alko for the reason that she’
hds a batly aged dbout 7 months. However, ’
M1 Pathal, learned counsel submits that the /
agpticant | will rmove to Itanagar in

compliancg with the order of transfer in the
lagt part of the month of January, 2007.

In \iew of &bove submission of the
legrned cdunsel, we¢ set aside the order in so
far it relates to shifting of the post from

/

AGP. High Court-8/01-80.000 21-8-2001"

"o
NIRRT, TR i PRI .
T TRy M SR TR P [
PRI TS R y i



l;.o(iug by Oilicer or Scrial Date Office nows, fepurts, orders of proceedings
H0 Advocale No. with signaturc
o 1 . 2 l 4
ImpHal to Itanagar is concerned. Further, we
obsefve that the applicant shall be allowed
to mbve to Itanagar by the end of January,

contl

-~ dispoped of.
- No costs}

Ll‘lm"—'

The wril

.
P s

Sl

sttt #0218
A AT

- A Hazax i Ke
Judge

r
PP

Lo ccanmnasanssoons tanst

ount
76, Act 1, 1872

petition accordingly stands

2007 and till then, she should be allowed to
hue at Imphal agalnst any available.
vaca+cy; ' o S

-

'.Superintendent(Copyin'g Section)
Gauhati High C
Authorised U/S,

5 - o,
"‘g_z izl 06

-

/). D Bisres

S Judge

NG Hieh Couer- RAL KA |8 2001
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| : ANNEXURE: N

7.{ r:-/—_.‘s‘/ \.
1\;\‘\] . ,' TO, . B )
Y - The Deputy supdt. of Post Officee,

Manipur: Imphal, |

Sub: Non-payment of Monthly Salary w.e.f, 29-09~2006.
oausing great hard-ship and inconveniencee in
naintaining day to dsy family life.

Ref: I, Hon'ble CAT'e direction dated 11-09-2006 in
respect of Miec.Application No.50/2006 and
0.A. No. 124/2006.
1l, My application dated 29-09«~06 and dated 30-09-06,

gir,

1 beg to state that the copies of ny above
applications which had already been subnitted to
your good office are =self-explanatory and cryetsl
evidence that ae per direction of the Hon'ble CAT
refferred to above 1 had already submitted coples
of Charge-Reporte ehowing aesurption in duty at
Inmphal H.0s on 29-09-06(Forenoon).There after, 1
had been continuourly attending head office for duty, |
In accordance with specific direction of the Hon'ble i
CAT by allowing my continuation at Imphal Head 0ffice,
I ought to have been aesigned with officisl duty, But
inetead of doing eo the Post Master,Imphal forwarded '
ny application along with Charge~Reporte to your
cood office on the eame day il.e. 29-09-200C,. .

In the mean while the O0ffice of Chief Poet

Master General in letter No, Vig/LC-9/08(CAT)

. dated 04-10-06 intimated that they have decided to
file an appeal in the High Court,Cuwahatl againet
the order of the Hon'ble CAT dated 11-09-06.But
now it ie learnt that the Hon'ble High Court, CGuwahatl
Bench hae diesposed off the above impunged appeal
upholding the direction of Hon'ble CAT and have allowed
to continue me at Imphal head office till the end of
January!2007.

since,both the Hon'ble CAT as well as the Hon'ble
High Court,Guwahati have allowed ne to contlnue at
imphal Head Office till the end of thie Month and- -
thereafter,l chall have to proceed to the place of
posting.,But due to non-receipt of my monthly -alary
eince 29-09-06 1 have fallen in debt of huge anount
of others for maintaining my family affaire including
the education of my children and nedical treatment !
of ny eick «halil baby and unlees the entire amount '
. debted ie cleared 1 shall not be allowed by the Loy
debters to leave Manipur for my new place of poeting,. -

Contdo oe 2/-

Certified to be true Copy.

LK, G

Advocate
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1 therefore, earnestly request to iesue

" neceseary direction to Post Master,Imphal to

nake arrangement of irmediate payment of ny
ronthly salary w,e,f,29=09=2006.

A copy of order of the Hont'bie High Court,
Guwahatl Bench dated 21-12-2006 is aleso encloeed
agf? ready reference and further diepoesl by your
o Cee ‘ -

Yours' faithfully,

Dated at Imphal i re s
30-12-2006, Th Miena Lot
(TH.MEZENA DEVI)
P.A/QBCOQ Imphal.
Copy tos

\ 1, Chief Poet Maeter General,shilliong for
information and kind irmediate action
on the facte estated above.

11, The Post Master,lmphal ie requested to
refer ny application dated 20-09-2006
acconpanlied with copiee of Charge-Reporte
and arrange irmediate payment of ny
nonthly ealary wee.f. 29-09-2006,

il fs

(TH.MEENA DEV1)
P.A/ SBCO,Imphal,

1
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. DEPARTMENT OF POSTS: INDIA

¢ DEFICE OF THE CHIEF POS”

L 00.N0. Sl 5-50/93.

IMASTER GENERAL N. E. CIRCLE: SHILIL.OME 793 UU'.I'.
Datedal Shillong thezdth. Jan. 2007

; | Under Entiy
v |
f | :
-Chief Postmaster General N.E.Circle Shillong is pleased lo issue he following order to
have immediate effect :- ‘ '

“Gopy to -

o\

\.

[}
"~
L

4 The intervening period from the date of (

5

6.

7. |
. 8. The ASR (Vig.Section) C.0.5 illong. §

9.

1

1. - Srimali Th.Meena Devi,PA SBCO(designated).Itanagar HO (now on leave) is
hereby allowed to join as' PA Imphal HO.in vacant post with immediale effect She will

exchange necessary charge repart as PA Imphal H.0.She will work as PA Imphal
.0.uplo 31-01-07, : | ‘ SN :

2 .Smt.Th.Meena Devi PA SBCO is hereby posted as PA.(SBCO)ltanayar
H.O.in the vacant post.She will proce

ed lo ltanagar in frist week of Feb'07
5. The above orders are issued in pursuance of order dld.08-01-07 passed by

Hon'ble Guwahati High Court in| case W:P.(C) 6152 of 2006 between U.O | Versus
Th.Meena Devi, ! J ! '

’ ¢

Inriphal H.O.till her rejoining as PA.Imphal HO.will be re
admissible to her as and when applied fory
i A

. S
( S.Bhatlacharijee )
Assll.Director (S1alf)

I” The Dy.Supdt.of PO's Imphal

~ The Postmaster Imphal H.0. _ ;

3. The Accounts Officer, AQ, 1ICO (SB) 010 CPMG ,Shillong.
Sl Th.Meena Devi.PA ( deslgnate) Iiphal H.0.

The DPS.Itanagar for informa lon and n/a.

The Postmaster anagar. = il

The Supervisor SBCO lmphall/ tanagar,

1.0.for information and nia.

q-.

File No.Staff/584/SBCO/ RT/2004.
0.Office Copy* . di [
S ., ,

v : hi A
!l

: " For CPMG N.E Circle
"4 Shillong ~ 793001,
i
|
| ;
n A |
i ,, i H'

Certified to be true Cf)py.

R, Goepy
Advocatg A

elief of the official from SBCO »
gularized by granting of leave
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DEPARTMENT OF POSTS::INDIA.

.; OFFICE OF THE DIRECTOR POSTAL SERVICES:MANIPUR DIVISION
IMPHAL-795001.

- No.B-2/Th. Meena Devi Dated at Imphal the 29-01-2007.

: ' - As per the orders contained in C.O. Shillong memo No. Staft/95- 5()/93 dtd. 24- 01-

07, the undermention orders are issued with immediate effect.

1. Smt. Th. Meena Devi, Ex PA SBCO is hereby posted as PA Imphal HO in the
vacant post with immediate effect. She will work in Imphal HO up to 31-1-07.
She will exchange necessary charge reports immediately.

{
2. Smt. Th. Meena Devi PA will proceed to Itanagar in the first week of Feb-2007.

3. The above orders are issued in pursuance of order did. 08-01-07 passed by
Hon’ble Guwahati High Court in case W.P.{(C) 6152 of 2006 between U.O.I
Versus Th. Meena Devi.

4. The ihtervcning period from the date of relief of the official from SBCO Imphal
- H.O. till her rejoining as PA Imphal HO will be regularized by granting of leave
admissible to her as and when applied for,

¢
i | < ,
(A.Kesavd Rao)
Dy.supdt.of Post Offices
Manipur Divn, Imphal-795001.

4 o Copj to:-
“4\(" -~ Smt. Th. Meena Devi PA, Postal Qtr. Imphal HO complex for information &

necessary action.
2. Postmaster Imphal H.O.
3. The Accounts Officer AO ICO(SB) O/O the Chief PMG Shiliong.
_3 4. The DPS, Itanagar for information.
: 5. Postmaster, Itanagar H.O.
6. The Supervisor SBCO Imphal H.O.
7. The Chief Postmaster General (Staff) N.E. Circle Shillong w.r.t. CO letter No.

1 Staff/95-50/93 dtd. 24-1-07 for favour of information.

‘ 8. O/C. ~Z
L; : ‘ , (A.Kesava Rao)

. Dy.supdt.of Post Offices

: Manipur Divn,Imphal-795001.

Certified to be true Copy.

M. Gosyg

- ” Advocate
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DEPARTMENT OF POST, INDIA
Ry for- 267, TH-TR s R 1 @ 1, figfy e )

(See Rule 267, Post and Telegraphs Financial Hand Book, Volume-I.
o Second Edition)

. wﬁﬁwmwmﬁﬁmﬁtmaﬁtﬁaﬁﬁm

Charge Report and Receipt for each and satmps, on transfer of charge

Pt
L
f,"..,.,_;. .

i
i

| : ST fran o & R &
{} S Certified that the charge of the office of A / SBCO ), ,
i . . wu-uuuonuhnnu 900880000t renrnugrs (m) a ............................................... - .
BRI Wwas m £ éy(name) THe MEENA DEVT, ainst
o ‘ ‘he vaeomt posy,
- %Y |
_ t(om(z)amc) at (place) LTANAGAR
c S it : -
APOEPSOLLIINNN0SIINIEaII I rrIree ﬁ a

ﬂ\ﬁ%} ‘ o —-——m

on the (date)..‘..o..:.‘?.?.f.g.'f for noon in .:;ccordance with P S, -

B-2/™. Meeng dew X E ’f’U'M"DPS, IMPu\AQ\

& s

- \ .
o.svalt/Aas s5pbned 2 4 —oV~ 2007 from C-0's,SW\
- f v Th Mormo e 6*8

AR ST grift sy
Relieved Offiicer Relieving Officer
. [%"3‘3"

[p.T,0.

Certified to be true Copy.
L

HK. Gasyo,

Advocate



Cemfor fem amr § 5 oo 3 R gm Ewie @ o RIS 3 6T
TS g oi tfhrel’ il ) ok Semit o o s o o 3 i o+ b
*Certified tnut ‘the balances of this date of the several books (in=

cluding Stock Book and Registers) and accounts of the office have been
N L .- checked and found correct.

Ay SR s A peny WS BT an e et

A R o femm

] - «Certified that the balances as detailed below were handed over 10
'? me’ by the Relieved-Officer and | accept the responsbility for the same.
L : g T

. Rs, P,
() -7}/ Cash
(3) wmgw ferz/Stamp Imprest

¢ f' fredl X ahe § o
U Made up of :—

AR it e T AN < P el =R Pt R CIES )

(1) ReFz/Stamps

' - (2) "=t/Cash

., TR ot AREME sifrsrdr
, Relieved Officer Relieving Officer

‘ aifrg - 19 "

‘ - Dated )

Forwarded tos‘e\e)" SOUOURTPIRRPOPRRUIRE 4 11 -1 8 |

*a9 ST %Y w4 €Y aY @ wE Ryt s K
| ~#The Certificate when not actually required may be scored through. '|

(28-90/68- M1
,". , . Ll 1
1.P.P.M,SDP/1~25/Ptg.92dt.30-1-92 l0Lacs

S

TP WRBIT

i
¥
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(See Rule 267 Pom and Telegraphs Flnnnchl Handbook, Volumel, Second Edluon)
wwmmw&u\émmmm | e

~ Charge Report and Receipt for cash and stamps on transfer of charge
mﬁra e :maT % RF >HT

Ceruﬁed that the charge of the office of ™ A / sS-B.C.0.

was y{(name) “TH, MEENMA DEV],
(ame1) =Y | A
to (name)- at (place) Tmaph CL\
i r RS URRT as‘s—,——-m—Ei &

Ty
on the (date ) TR =2 Red ot f‘?:i; noon in accordance w:th ".D’DS
240 SIEARE] V/

. & ompore & fRam
| No., =~ Dat
S s, dt g LI DP Sviphal.

‘ W/qs—so/q?éat -0 Mﬂﬁ@ Qwv\g

Relieved Officer Relieving Officer
e Mapnd Q. FOE TE IARH)
v Th- o (P.T. 0)

Certified to be true Copy.
N Gosyel

Advocate
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50 Ao
| Rs. P.
(®) -~ emt ; Cash ; .
C p— e / Stamp Imprest
T R ¥ e 3 -
‘Made upof':-
I Rz / Stamps
(2) s=dt / Cash
HeHAE ot A ot afrsTh
Relieved Offiicer Relieving Officcr

Datedthe 20
. .*Dated the Qo "
 Forwardedto . S..&).%)"

................................................... &1 AT 7
S1H Wit ars) a8 S fep

BRI A TY @) e e feagr L
* The Certificate when not ac'tually required may be scored through.
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To
The Deputy Supdt of Post Offices,

O/o the Director Postal Services,
Manipur, Imphal — 795 001.

Sub: - Prayer for clarifying certain issues involved in DPS-Office order No.B-2/Th.
Meena Devi Dated 29-01-2007 & grant of TA-Advance.

Ref: - DPS-Office, Imphal Order No.B-2/Th Meena Devi dated 29-01-2007.

Sir,

I have received the order referred to above only at 16:50 Hours in which I have
been ordered to join as P.A., Imphal HPO up to 31-01-2007. 30-01-2007 is a Holiday,
and I can work at Imphal HPO only one day on 31-01-2007.

2. 1 am willing to proceed to Itanagar, but I have not been granted any TA-Advance
yet. I therefore request you to grant the admissible TA-Advance for my transfer from

Imphal to Itanagar.

3 In Para-4 of your letter, it is ordered that ‘the intervening period from the date of
relief from SBCO, Imphal HO till rejoining as P.A., Imphal HPO will be regularized by
granting of leave admissible’. Here, I would like to know the provision of rule under

the period can be as leave admissible.

4, I shall be grateful if you kindly intimate/clarify the rule under which the
intervening period can be regularized as leave for further necessary action in the matter.

Yours faithfully,

Place : Imphal
Date : 29-01-2007
(Th. Meena Devi)
P.A, SBCO.,
Now at: Old Postal Colony,
Imphal - 795 001.

rﬂ) . ]\ILQQ/}’LQ- “@2"""

]
!
i
!




